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Shoo Mo 14-16. Satya Surya Complex,
Opp. Sola Bridge, BRTS, Sala Raad,
Ahmidabad- 380016, Phone-073-27433185
A FETET Email : solaroad ahmedabadiflindianbank co.in

[Under Rule (8(1) of Security Interest (Enforcement) Rules, 2002]

gfeasr &' a. Indian Bank

Possession Notice (for Imnmoveable property)

Whereas, The undersigned being the Authorsed oficer of the Indian Bank
(erstwhile Allahabad Bank) under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of
the powers conferred to him under section 13{12) (read with Kule 3, 8, 9] of the
Security Interest (Enforcement) Rules, 2002 issued a demand nolice dated
11.08.2021 calling upon the borrower Ms, P, Yesh Industires, Mr. Bhupendra P
Patel (Partner & Guarantor), Sri Manish P. Patel Goyal (Partner, Morigagor &
Guarantor), Smt. Nimisha M Patel (Partner & Guarantor) and Smt. Premilaben
P Patel (Partner & Guarantor) to repay the amownt mentioned in the notice baing
Rs. 44,13,383.13 (Rs Forty Four Lacs Thirteen Thousand Three hundred
Eighty Three and paisa thirteen only) as on 11.08.2021 within 60 days from the
date of receipt of the said nobice.

The Borrowers/Guarantors/Mortgagor having faiked to repay the amount, nolice is
heraty given 1o the borrowarsiguaraniors/morigagor and the public in general that
the undersigned has taken possession of the property described hersin below in
exercise of the powers conferred on him under section 13(4) of the said Act read
with Rule 3. 8, 9 of the said rules on 22nd day of December of the year Two
Thousand Twenty One,

The borrowers/GuarantorsMortgagor in particular and the public in general are
heraby cawtioned not to deal with this proparty and any dealings with the property
will be subject to the charge of Indian Bank, Sola Road Branch for an
Rs. 441338313 (Rs Forty Four Lacs Thirteen Thousand Three hundred
Eighty Three and paisa thirteen only) as on 11082021 and future inferest &
expenses thereon,

The borrowers attention is invited to the provision of subsection 8 of Section
13 ofthe Actin respact of time available, to redeem the secured assets.

Al piece & parcel of constructed HouseDuplex No3NA, having Plot Area
admeasuring aboul 301 Sg.Yds. togather with construction as per AM.C plan
admeauring about 241.39 SqMis. [G.Floor + FFloor), a scheme known as
‘Ramyakunj Co-Operative Housing Society Lid” of NA, land bearing Survey
Mo, 138,140, TP.Scheme No.1 of Final Plat No, 671, 672 at Mouje Maroda, Taluka
Ahmedabad City (East), in the Registration of District Sub District Ahmedabad-6
[Marada) within the state of Gujarat, Boundedries : East : Plot No. 30, Wast ; Plot
Mo, 31, North : Piot Mo, 27_South : Indraprastha Society

All the stocks, work in process, finished goods, plants. engines, machinery,
apparatus, stores, sparas, fools and other marchandise of you the addresses
na. 1 situated ! lying al A28 Phase-Il, GIDC Maroda, Ahmedabad-382330 or af

any other place.
Date : 22.12.2021 Chief Manager & Authorised Officer
Place : Ahmedabad For, Indian Bank

Description of Immovable Property

Shop Mo 14-16. Satya Surya Complex

Opp. 5ola Bridge, BRTS, Sala Road,
Ahmedabad-380016, Phone-073-27433185
A TR Email : solaread ahmedabadiflindianbank couin

[Under Rule (8(1) of Security Interest (Enforcement) Rules, 2002]
Possession Notice (for Immoveable property)

Whereas, The undersigned being the Authorised officer of the Indian Bank
(erstwhile Allahabad Bank) under the Securitization and Reconstrucbion of
Financial Azseis and Enforcement of Security Interest Act, 2002 and in exercise of
the powers conferred fo him under section 13{12) (read with rule 3.8.9) of the
Security Interest (Enforcement) Rudes, 2002 isseed a demand nolice dated
10.08.2021 calling upon the borrower Mis Om Clothing Co., Mr. Madhav Singh
Takhat 3ingh Rajpurchit (Proprietor, Guarantor and Mortgagor), Mr.
Parusingh Takhatsingh Rajpurohit (Guarantor) to repay the amount menlionsad
in the notice being Rs. 58,17,027.52 (Rupees Fifty Eight Lacs Seventeen
Thousand Twenty Seven & Paisa Fifty Two only) as on 10.08.2021 within &0
days from the date of receipt of the said nofice.
The Borrowers/Guarantors/Mortgagor having failed to repay the amount, nofice is
hereby given o the borrowersiguaraniors/morigagor and the public in general that
the undersignad has faken possession of the property described hersin below in
exercese of the powers conferrad an him under section 13(4) of the said Act read
with Rufe 3, 8, 9 of the said rules on 22nd day of December of the year Two
Thousand Twenty One.
The borrowers/GuarantorsMortgagos in particular and the public in general are
heraby cauticned not 1o deal with this property and any dealings with the property
will be subject to the charge of Indian Bank, Sola Road Branch for an Rs.
58,17,027.52 (Rupees Fifty Eight Lacs Seventeen Thousand Twenty Seven &
Paisa Fifty Two only) as on 10.08.2021 and futurs interest & expenses therson.
The borrowers attention is invited to the provision of subsection 8 of Section
13 of the Actin respect of time available, to redeem the secured assets.

AL OR ﬁ. Indian Bank

All that piece and parcel of the freehold construcied property/Shed Mo, 25 (as per
sanclioned plan Block-0) having plot area admeasuring about 46.82 Sg.Mirs
together with undivided share cormmaon road, plot and amenities with constructon
admeasuring about 81,87 Sg.Mtrz in the =cheme known as “Shriji Industrial Estate”
in standing thereon “Sheiji (Rakhiyal) Commercial Co.0p. Housing Society Limited
af Mon-Agriculiural Land bearing Revenue Survey No, 8, 12, 14, 514, 15 paiki,
16 paiki, T.P.Scheme Mo.11 (Bapunagar) of final Phot Mo, 43041 ai Mouje Rakhiyal
Sim, Taluka Ahmedabad City in Registration District Sub District Ahmedabad and
Sub Registration District Ahmedabad-T (Odhav) within the state of Gugarat, The
boundaries of the property are : North : Shad No. 86, South : Shed No_ 917, East
: Road, West : Shed Mo, 117

Date : 22.12.2021
Place : Ahmedabad

Chief Manager & Authorised Officer
For, Indian Bank

Description of Immovable Property

Shop No 14-16, Satya Surya Complex,

Ffrma s a indian Bank Opp. Sola Bridge, BRTS, Sola Road,
Ahmedabad-3B0016, Fhone-079-2 74339585

oy, R Emsail : solaraad, ahmedabad@endianbank.co.in
[Under Rule (B(1) of Security Interest (Enforcement) Rules, 2002)

AL EHAREY

Possession Notice (for Immoveable property)

Whereas, The undersigned being the Authonsed officer of the Indian Bank
(erstwhile Allahabad Bank) under the Securitization and Reconstruction of
Financial Assals and Enforcament of Sacurity Interest Act, 2002 and in exerciss of
the powers conferred 1o hem under section 13(12) (read with Rule 3, B, 9) of the
Securty Interest (Enforcement] Rules, 2002 issued a demand notice dated
19.04.2021 calling upon the borrower M/s Shradha Garment, Mr. Ashok Kumar
Narsinghji Gohel (Proprietor), Mr. Devilal Narsing)i Gohal (Mortgagor &
Guarantor) and Mrs. Mamtaben Ashokkumar Goyal (Guarantor) to repay the
amount menfioned i the nefice being Rs. 23,27 464,00 (Rupees Twenty Three
Lacs Twenty Seven Thousand Four Hundred Sixty Four only) as on
18.04.2021 within 60 days from the date of recedpt of the said notice.

The Borrowers!Guarantors/Morlgagor having failed to repay the amount, notice is
hereby given to the borrowers/guarantars/mortgagor and the public in general that
the undersigned has taken possession of the property described herein below in
exercise of the powers confermed on him under seciion 13(4) of the said Act read
with Rule 3, B, 9 of the said rules on 22nd day of December of the year Two
Thousand Twenty One.

The borrowers/Guarantors/Marlgagor in particular and the public in general
are hereby cautioned not to deal with this property and any dealings with the
property will be subject to the charge of Indian Bank, Sola Road Branch for
an Rs. 23,27 464.00 (Rupees Twenty Three Lacs Twenty Seven Thousand
Four Hundred Sixty Four only) as on 18.04.2021 and future interest &
expenses therson,

The borrowers attention is invited to the provision of subsection 8 of Section
13 of the Actin respect of time available, o redeem the secured assets.

All that piece and parcel of the freehold immovable commercial property in the
name of Shri Devilal Narsinghjl Gohel (Dargi), Muni. Sessions Mo, Z308/4, 2310 (As
per AMC tax bl 67 53 Sg Mtre) construction on grownd floor 1 Floor, 2nd Floor & 3rd
Floor property beaning City Survey No. 3621 of sheet No. 30 admeasuring 31.1 5g
vards i.e. 26.0129 sq mirs of Mouje Village-Darivapur, Ward No. 2, in Registration
District and Sub Registration Distrci-Ahmedabad-1 (City) and bounded as under.
The boundaries of the property are : North : Property of City Survey No. 3622,
South ; Property of Cily Survey Mo, 3620, East : Road, West : Road

Date : 22.12.2021 Chiaf Manager & Authorizsed Officer
Place : Ahmedabad For, Indian Bank

VTain bra Y oaaipur, najd
Phone :0294-2421601,
Mo.: 99826 87127, 96012 92636

Central Bank of India
ol A s el e s 2

EXTEND THE DATES OF E-AUCTION SALE NOTICE

A/c. M/s Gurukrupa Kalyan JV
This is with reference to our Advertisement of "E-Auction Notice"
Publication in "Financial Express" (All Gujarat edition) & Gujarat
Guardian (Surat edition) published on 11.12.2021.
We have informed the general public that the date of the auction
referred in the above mentioned advertisement are extended as

Date & Time of E-Auction :05.01.2022 from 12.00 pm to 4.00 p.m.

ITOTNErs terms and conaitions in respect of t-Auction remain
unchanged. Sd/

Date :28.12..2021 Authorised Officer
Place :Udaipur Central Bank of India

.q!ﬁgm de Union Bank Shilli Branch : Shalli, Taluka - Umreth, Dist. Anand,
""'1.@__ v | Guigarat - 388210

POSSESSION NOTICE ., imratis Propeety]

Description of lmmovable Property

DESCRIPTION OF THE IMMOVABLE PROPERTY

Shop Mo 14-16, Satya Surya Complex,

HECEE B a Indian Bank Opp. Sola Bridge, BRTS, $ola Road,
Ahmedabad-350016, Phone-079-27433185

£, T Email : solaroad.ahmedabad@indianbank.co.in
[Under Rule {8(1) of Security Interest (Enforcement) Rules, 2002]
Possession Notice (for Immoveable property)
Whereas, The undersigned being the Authorised officer of the Indian Bank
(erstwhile Allahabad Bank) under the Securlization and Reconstruction of
Financial Assets and Enforcemeant of Security Interest Act, 2002 and in exercise of
ihe powers confermed to hem under sechion 13(12) {read with Rule 3, & 9} of the
Securnity Interest (Enforcament) Rules, 2002 i=sued a demand notice dated
19.04.2021 calling upon the borrower 1. MIs. 8 T Traders (Prop. Mrs. Shardaben
T Daiya), 2. Mrs. Shardaben T Daiya. W/o Mr. Talokji Daiya (Propreiotor &
Mortgager), 3. Shri Gamnaram Marsinghji Darji, {Guarantor), 4. Mr. Rajendra T
Daiya. S/o Mr. Talokji Daiya {Guarantor) for Re  43,39,310.42 (Rs Forty Three
Lacs Thirty Nine thousand Three hundred ten and paisa Forty two only) as on
18.04.2021 within 60 days from the date of receipt of the said notice
The Bommowers/Guarantors/Mortgagor having failed to repay the amount, nobice is
hereby given to the borrowers/guarantors/mortgagor and the pulblic in general that
fhe undersigned has taken possession of the properly described herein below in
axarcise of the powers conferred on him under section 13(4) of the said Act read
with Rule 3, 8, 9 of the said rules on 22nd day of December of the year Two
Thousand Twenty One.
The bormowers!Guarantors/Mortgagor in parficular and the public in general are
hereby cautioned nof to ceal with this property and any dealings with the property
will be subject to the charge of Indian Bank, Sola Road Branch for an
Rs. 43,39,310.42 (Rs Forty Three Lacs Thirty Nine thousand Three hundred
ten and paisa Forty two only) as on 18.04,2021 and fulure interest & expenses
therson.
The borrowers attention is invited to the provision of subsection 8 of Section
13 of the Act in respect of time available, to redeam the secured assets.

All that pieca & parcel of immovable property at Residential house used for Non
residential purpose of Municipal session no. 1069-82, Ghelajl Kasturbhai's Wadi
admeasuring about 38.70 sq yards i.e 32.50 {Sq Mirs (As per AMC fax bill 79.95 Sg
Mitrs) of city survey no-2302-2, of Mouje-Kalupur V-3, Taluka-Ahmedabad City (East)
& Registration District sub District Ahmeadabad-1 (City) within the state of Gujarat and
iz bounded as under : East : Property of City survey no. 2301, West : Property of Cily
surveyno, 2301, North : Propery of City survey no, 2302, South - \Wall,
Hypothecated assets.: Al the stocks, wark in procass, finished goods, plants,
engines, machinery, apparatus, stores, spares, fools and other merchandise of you
al 2.Rana Ni Wadi, Gheekanta Road, Gheekanta, Ahmedabad-380001 or at any
other place as given in the schedule hereunder belongng fo No. 1 & 2 of you
above,

Date : 22.12.2021
Place : Ahmedabad

Chief Manager & Authorised Officer
For, Indian Bank

Whereas, The undersigned baing the authonsed officer of Union Bank of India,
Shilli Branch ender the Securitization and Reconstruction of Financial Assets and
Enforcement Securty Interest (Secand) Act, 2002 (Act No. 54 of 2002) and m
exercise of powers conferred under Section 13(12) read with rule 3 of the Security
Interest (Enforcement) Rules, 2002 issued a demand notice dated 13.04.2021
calling upon the borrowar Mr. Dilipbhai Mangalbhai Patel to repay the amount
mertioned In the notice being Rs. 25,77,.443.53 (Rupees Twenty Five Lakhs
Sevanty Seven Thonsand Four Hundred Forty Three and Paisa Fifty Three only)
within &0 days from the date of receipt of the said natice.

The Borrgwver having tailed to repay the amount, notica is hereby gaven to the
borrawer and the public in genaral that the undarsigned has takan possession of the
praperty described herein below in exercise of powers contferred on him/her under
Section 13{4) of the said Act read with rube 8 of the said rules on this 27° day of
December of the year 2021,

The Borrower in particular and the public in ganeral is heraby cautsonad nat to
deal with the property and any dealings with the property will be subject 1o the
charge of the Unian Bank of India, Shilli Branch for an amount Rs, 25,77 443.53
and interast therean.

The borrower's attention is invited to provisions of sub-section |8] of section 13
of the Act, in respect of tsme availahbs to the borrower to redeam the securad assats.

C.5. Mo, 1658, Surivadi Bhagol, Ranchadji Temple, At Ode, Tal, and Dest. Anand,
frea ; 272.25 8q. mir. Boundaries ;- East ; C.5, No. 1714, West ; Road then
Bhikhabhai 5 Parmar's land, North; C.5. No. 1659, South : Road, Sd/-

Date - 27.12.2021, Place : Anand Authorised Officer, Union Bank of India

Description of Immovable property
All that part and parcel of the Inmovable property situated at, Shop No-106, 1st Floor,

. VASTUHOUSING FINANCE CORPORATION LTD

V H S Tl n ' Unit 203 & 204, 2nd Floor, “A” Wing, Navbharat Estate,
HO

Zakaria Bunder Road,Sewri (West), Mumbai 400015.
HEING FINANGE Maharashtra. CIN No.: U65922MH2005PLC272501

POSSESSION NOTICE (For Immovable Property)

e

Whereas, The undersigned being the Authorised O
Corporation Limited under the Securitisation and Reconstruction of Financial Assets ang
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred to him unde
section 13 (12) read with Rule 9 of the Security Interest (Enforcement) Rules 2002, issued 4
Demand Notice dated 17th Aug, 2021 calling upon the borrower Mr.MAHESHBHA
GOVINDBHAI LASKARI (Applicant) Mrs. BHAVANABEN MAHESHBHAI LASHKARI (Cd
Applicant ) Mr.MEHUL MAHESHBHAI LASHKARI (Co Applicant ) to repay the amoun
mentioned in the demand notice being Rs 534644 /- (Rupees Five Lac Thirty Fou
Thousand Six Hundred Fourty Four ) within 60 days from the date of receipt of the said
notice.
The borrowers having failed to repay the amount, notice is hereby given to the borrower,
guarantor and the public in general that the undersigned has taken Symbolic possession o
the property described herein below in exercise of powers conferred on me under Sectior
13(4) of the said Act read with Rule 9 of the said rules on this 22nd December,2021.
The borrower and guarantor in particular and the public in general is hereby cautioned not tg
deal with the property and any dealings with the property will be subject to the charge of the
Vastu Housing Finance Corporation Limited (Surat Branch) for an amount of Rs
534644/- (Rupees Five Lac Thirty Four Thousand Six Hundred Fourty Four ) and interes
thereon, costs etc.

Sajan Arcade, Plot No No.136 To 140, Nr Mamadev Chowk, Canal Road, Moje-nandsad
Nr Mamadev Chowk, Tal-kamrej, Surat Kamrej Gujarat 394180, admeasuring about 118
sq.ft built up area.

North- SocRoad, South- Adj.Cop, East— Soc.Internal Road, West— Soc Boundry
Date : 29.12.2021 Authorised officer
Place : Surat Vastu Housing Finance Corporation Ltd

Description of iImmovable Property

POONAWALLA HOUSING FINANCE LIMITEL
POONAWALLA (FORMERLY, MAGMA HOUSING FINANCE LIMITED)
HOUSING Corporale Office: 602, 6th Floor, Zero One |T Park, Sr. No. 7901,
{zhorpadi, Mundhwa Road, Pune - 411036
APPENDIX IV (See rule 8(1)) POSSESSION NOTICE (For Immovable Property)
Whereas, the undersignad being the Authorised Officer of Poonawalla Housing Finance Limited (Formerly known as Magma
Housing Finance Limiled) of the above Corporate/ Register office under the Securitisation and Reconstrection of Financial
Assets and Enforcement of Security Interest Act, 2002 (hereinafter referred as the *said Act”) and in exercise of the powers
confermed under Section 13 (12) of the said Act read with Rule 3 of the Security Interast (Enforcement) Rules 2002, issued a
demand notice below dated calling upon the below Barrowers 1o repay the amount mentioned in the nolice within 80 days
from the date of receipt of the said notice.
The borrgwers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/ her under
Section 13 {4) of the said Act read with Rule B of the said rules of the Security Interest Enforcemant Rules 2002 on this 24" day
of Decamber of the yaar 2021
The borrowers in particular and the public in general are hereby cautioned not to deal with the property and any dealings with
the property will be subject to the charge of Poonawalla Housing Finance Limited (Fermerly known as Magma Housing
Finance Limited) the amount and interest thereon,
The barrower's attantion s invited to provisions of sub-section (8) of section 13 of the Act, in respect of tima available, to
redeem the secured assets. Details of Property taken in possession are hersn below
g, Name of symbolic | D39 | Amount in Demand
M. Borrowers Description of Property Possession ﬁ:ﬁ? Motice (Rs.)
taken Date Notica
1. | DHAMECHA |All That Piece And Parcel Of Morigage Property | 24,12.2021 | 31.05.2021 Loan No.
ASHVINBHAI H, | Being Noen-agriculture Plat Of Land In Mauje HLQZ2220H1 7100137
Karamsad, Anand Lying Being Land Beaning C 5. Rs, 6,93 927 /-
DHAMECHA | Mo. 1711, Admeasuring 54.16.26 Sq. Mirs., Paikki {Rupess Six lakh
AMITABEN | Ground Floor Shops Karamsad Muni. No. 281 Minaty Three
ASHVINBHAI | Pakki Shop MNod Eastern - Weslem Side Thausand Mins
Admeasuring 2.90 5q. Mirs., Northam - Southern Hundrad Twenty
Side Admeasuring 1.75 5g. Mirs, Total Seven Only) payable
Admeasuring 5.075 Sgq. Mirs., At Registration as on 31-05-2021
District & Sub District Anand, Disirict Anand along with interest (@
Butted And Bounded In The East: By Entrance 15.50% till the
(H Shop And Road, West: By Property Of C.s. realization.
1710 & Wall, North; By Road And South: By Shap
No. 3.& Wall
2. | DHAMECHA | Al That Piece And Parcel Of Mortgage Propoerty | 24 12 2021 [18.06.2021 Loan Ne.
ASHVINBHAIH,| ©f Mon-agricultural Plot Of Land In Mauje HLGZZ2MH 711001 20
Karamsad. Ananad, Lyin G Being Land Bearing Rs. 14,12,294 /-
DHAMECHA | SurveyNo. 170, Hissa Mo, 2/a Admeasuring 5463 {Rupees Fourteen
AMITABEN | Known As 'karmawati Co-op Housing Soclety kakh Twelve Thousand
ASHVINBHAI |Limited, Paikee Piot No. 47, At Registration T Hundrad Ninaty
Digirict And Sub-dist Anand, District: Anand Four
Butted And Bounded In The East; By Road, Unly) payable as on
West: By House No. 34 & 11.50 Ft Road, North: By crhealie1. S e
House Mo. 48, South: By House No. 46 interest @ 15.50%
the realization.
Authorised Officer
Place : ANAND Poonawalla Housing Finance Limited
Date - 29.12.20M {Formerly known as Magma Housing Finance Limited)
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DESCRIPTION OF THE PROPERTIES

Anavil Arced, Beside mega bites hotels,
Honey park road, Adajan

@ IDBI BANK
Surat Pin 395004, Gujarat

appenDo v [RULE 8(1] POSSESSION NOTICE For MMOVABLE PROPERTY)

Whereas, The undersigned being the authorised officer of IDBI Bank Limited under the
Securitization and Reconstruction of Financial Assets and Enfarcemant of Secueity Interest
Ak, 2002 (54 of 2002} @nd in exencisa of 1he powars conforred undar Section 1.3012) read
with rule 3 of Security Imterast {Enforcament) Ruks, 2002 issued 3 dermand nafice dated
07-07-2021 calling vpon the borrower M, Jitendra Subadhachandra Inamedar and Mrs.
Jignazhaben Jiendrakumar Inamdar o repay the amount merntioned i the notice being
Rs. 20,34 027 /-(Aupees Twenty Nine Lakh Thirty Four Thousand and Twenty Sevan Oaly)
wilhin GO dlays Tram the &l af the recaipt ol tha said nalice

The borrower having failed to repay the amount, notice is henaby given 1o the bormower and
the public in general that the undersignad has taken Symbolic possession of the property
deseribed herem below, in exercise of powers confersed on hém under sub-zaction (4) af
saction 13 of Act raad with rule B of the Securty IMerest {Enforcament) Rules, 2002 on this
the 23rd day of December of the year 2021,

The borrower in particwtar and the public in general is hareby cautioned nat fo deal with the
progerty and any dealings with the property wil be subject to the charge of IDBI Bank
Limited lor an amount of Rs. 29,34 027/-(Rupees Twenty Wine Lakh Thirfly Four
Thousand and Tweniy Sewven Onky) and interest therean,

The borrower’s altention is invited to provisions of sub section (8) of section 13 of the
Act, Inrespect of time available, 1o redeem the secured assels.

All that peece and parcel of land comprised in and forming part of Hat no. B- 501,
Admeasuring 73,39 square meters (Built up Area) along with undivided shara in the
land of road and C.0.P on the Sth floor of the building no B in “Arihant Residency”
constructed on MA land begring survey no.; 821, TP Scheme no 32 (Adajan), Final
Plot no. 52 of Mouje: Adajan, Taluka: Adajan, District: Sural, Gujarat.

togetherwith all beldings and structures theresn and alf plant and machinery attached
io the earth or permanently fastened to anything attzched o the earth.

Place: Surat Sd/-

Date: 2312/2021 Authorized Officer, IDBI Bank Lid.

Maninagar Branch : Shop Mo, T to 7, Divea Bhoomi

qﬁlﬁﬂ ﬂ'ﬂ‘ : __Eff"w'f Avenue, Opposite Swarninarayan Tampla,
LG Hospital Road Manina%:;r‘:‘
abe3g

m m Ahrmedabad - 380 008, P (074
POSSESSION NOTICE [Rule - 8(1)]

Whereas, the undersigned being the Authorsed Cfficer of Undon Bank of Indéa, Maninagar
Eranch, under the Secuitisation and Reconstruction of Financial Assets and Enfarcement
aecurity Imerest Act, 2002 and in exarciss ol powers canferred under Saction 13012) read
with rude 3 of the Secusity Ineres! (Enforcermeant) Rules, 2002 ssued a demand matoe dated
12042021 calling upon the Borrowers/Guaranioes of MY's HARIKRUPA ENTERPRISE fo
repay the amounts menticned in the natices being Rs. 60,43,908.29 (Rupees SIXTY LAKH
FORTY THREE THOUSAMD MINE HUNDRED EIGHT RUPEES AND TWENTY MINE PAISA
only), within 60 days fram the date of receipt of the said notice.

The harrewer a5 well a5 guaranlons having 1aded 1o rapay tha full amounl, rodice is hareby
given to the borrewers and the public in peneral that the undersigned has taken Syrmbalic
possession of the property described herein below in exercise of powers conferred on
himéher under Section 13(4) of the said Act read with rule & of the said rules on this
23122021

Bormawar Guaranior's attentian is invited to pravisions of sub-section (8) of Section 13
of e said Act, inrespect of lime available lo redeem the spcured assels.,

The barrowesr guaramons in parliculd and the public o genesal is baraby caulionad mal b
deal with the progerties and any dealings with the properties will be subject 1o the charge of
tha Unian Bank of India, MANINAGAR Eranch for the amounts Rs. 60.43,908.29 and
imterest thereon,

All that property consisting of G 204 BAPA SHRI PRIDE, NEAR MANMOHAN PARK
CHAR RASTA, MIKOL AHMEDABAD - 380024. held In the name of JAMNADEV
RAJPURDHIT which is bounded by: On the Marth by : COMBMAN WALL WITH FLAT NO
C 203, On the East by | COMMAN WALL WITH BLOCK B, On the South by ; INTERNAL
SOCIETY ROAD AND THEM COMBAN PLOT, On the West by : PASSAGE LIFT AND
FLATC 204

Date: 23/12/2021
Place: Ahmedabad

Chief Manager & Authorised Dilicer
Union Bank of India

BEFORE THE HON'BLE NATIONAL COMPANY LAW
TRIBUNAL AT AHMEDABAD

CP (CAA) NO. 48 OF 2021
IN
CA (CAA) NO. 46 OF 2021
Innovative Healing Syslems (Gujarat) Private Limited
..... Pelitioner Company No.1/
Transferor Company 1
Innovative Healing Systems (India) Private Limited
...retitioner Company No.2/
Transferee Company
Notice and Advertisement of Notice of hearing on the petition
Motice is hereby given that by an order dated 24.8.2021 riw,
Order 5.10.2021 riw, Order dated 15.11.2021, the National
Company Law Tribunal, Ahmedabad Bench has admitted CP
(CAA) No. 48/NCLT/AHM/2021 seeking sanction to the
Scheme of Amalgamation of Innovative Healing Systems
(Gujaratl) Private Limited with Innovative Healing Systems
(India) Private Limited and their respective shareholders and
creditors and the petition is lastly fixed for hearing on 7.1.2022.
In pursuance of the said order and as directed therein notice is
heraby given calling for objections, if any, on or before the date
of hearing.
Copies of the Scheme of Amalgamation can be obtained free of
charge at the registered office of the Company or at the office of
its Advocates viz. Thakkar and Pahwa, Advocates at 71, New
York Tower-A, Thalte] Cross Roads, 5.G. Highway,
Ahmedabad-380054.
Dated this 27 th day of December, 2021.

FORM A
PUBLIC ANNOUNCEMENT

[Lipdizr Aemuaaion & of e insabancy and Sanknacy Board of (nda
finsakancy Rasaisian Procass ior Comoae Fergond) Feguiatons, ST

FOR THE ATTENTION OF THE CREDITORS OF
SALEBHAI INTERNET LIMITED

RELEVANT PARTICULARS
| Salebihai Internet Limited
Eih Aprl, 3015

Ir"'IB.I'l'lli ol corporata cabbor
2 | Dale af incorparaton al corpaaa
| detrir
3 | Authority yrder which corporain
| debioe i incorported | registered
4. | Corparate |dentity Ma. | Limied
Liabiity kiemification b, o
| cofporahe detior -
% [ Address of e regisierad offics
and principal office {i any} of
| arporale detiior
& | Insakency commencement dale
| in respact of conpoate debio
7. | Estimenad dabe of oo of
| irEokency resciulion process
B | Marne and reqistration numbsa: o
the insoheency prafessonal acting
| 8 IrRanm reso RN prolgesional
B | Address and el of e inbenim
mspiuion prodessional. as
| reqigterad with The Boand "
10| Adckess and &ral 1o e usad for
camrespondanca with fhe inbenm
resclution prodessional

[ Registrar of Companias, Anmadabad, India

| BT 101G BRI

| B0 Symengy, Upp. Commerce House Hr, Yoda
Phaone, Corporals Road. Prahiadnagar

| Abmedabad - 380006, Gujarat
Urder Proncuncad on &h Dacemben, 3021

| Order Aeceived on 27h Decarmber, 2021
T Jure, S

| Farea — Eiunal Rarmariial Tanna
Ry e - IBBELPA-C01 PP 928 20 002020 13064

Rexy. Ackd - 315, Super Mal, Mo Lal Burgalow, C.G.
Road. Masrangpura, Shmedabad - 380006, Gujaral

| Email: krunahanre ipEryahioo.com
Address- 800, Foriure Business Flub, MNrShel Peirol
Pump, Science Ciy Road, Sola, Ahmeadabad - JE006{,
Gujaral

| Emai: cmp.sakebhaizgmail.com

| 1150 Jaruarg, FUE2
MOT YET EMNOWH

19| Last dafe for submission of clems
12 | Classes ol creditors, # any. under
| s (b)) af sub-seclion (GA) o
secion 21, ascadarad by tha
| intesim resoluion protessional | .
12| Mames of insohency Prafessonals | MOT APPLICAELE
idaniitiad o &t a8 Authonsed
Rapreseniatve ol credilors n a
| class (Three namas for aach class)
14| {8y Relevant Forms and
| {b) Dhetaites of authorized
represeriaines are aaallable &l

| (A1) htipeibbe govinhome/downlcads
o HOT aPPLICABLE

Mefice = hareby given that the Natoeal Comgpany Line Tribunal bas orderad the
commencemant of a corporate insofvency rasclition process of the Mis. Salabhai
Intermat Limited an 8th Decembear, 2021 (Onder Recelved date: - 27ih Decembar, 2021)
The credilars of MS. Salebhai imerned Limiled (In GIRP) are haergby called wpaon o
subzmit thair claims with proof on or before 11th Januwary, 2022 g0 the interim resohdion
profassional at the address mentionad sgesnst entry Mo, 10,
The financial creditors shall subemit thesr claims with proof By electronic means anly. All
olfuer criditors may Subms the claims with proal in person, by post or by electrons:
maans
A tinancial creditor balonging to & class, as k=tad against the entry Mo 12 shell indicata
its choice of authorized representative Trom among the three inscivency professionals
listed againsl entry Me.13 bo act as authorized representatee of the class [Mot
Applicabia] inForm Ca
Submission of false or misleading proofs of clairm shall aftract penalties.
Sy
Krunal Ramankhai Tanna
Intenm Resclution Professsonal for
Sakebhnas Inbesmet Limibesd
Rag Mo-1BEI/1PA-OQ01MPP01 94053020- 202 11 3064

Data: 2810 Decarmbes, 2021
Placi: Ahrredabad-Gujaral

Collection, 15t Floor, Balleshwar Avenue, 5 G Highway,

POSSESSION NOTICE

A\ AXIS BANK

sald Actnead with ride B of the sald Hules on felawing date

1he aforesald amount and incidental expenses, costs | charges el Incusved 1o be incurred.

Opp Rajpath Club, Bodakdev, Ahmedabad, Gujarat -380 054,

Whareas, tha undersagnad baing the Authoreed Gcer of the AXES BANE LTD, undar the Secuntesalion and Bacanstiruction of Bnancial Assels and Erharcermsant al Sec ity Inbarast el 2002
and in exercise of powers conferred under section 13(12) read with rule 3 of the Security Interest (Enforcement) Bules 2002 issued a demand nofice dated memtioned herein below tabel
calling vpon the Bormower Co-BarrowenMortgagor Guarantar, mentionad harain baloe table to repay the amount mertioned hereunder in the notice as mentioned in the said notice togethar
wilh fur tharirerestat s contractizal rata anthe alorasasd amourd and incidandal espenses, costs, changes eba, incurred o baincumsd, within G0 days fram tha dats of tha Said nalice,

Borrower Co-Bormower Mortgagos/Guasantar, mentioned herein below tabel having failed fo repay the Bank's dues as menticned in the notice iszued to him unger Securitisation and
Reconstruction of Fnancial Assets and Enforcement of Secunty Imterest fict, 2002, notice i hereby given to the Barrower and other mentioned hersin abowe in particwlar and the public, in
general, that tha undessignad bas taken Passassion (mentansd barain balow abel) of the propsrty describsd harain balow in gxercese of powers onfarrad an bim under séction 1304} of the

APPENDIX —IV [Rule §(1]]

Borrower/ Co-Bormower/Mortgagos Guarantor mendioned herein bakow tabed in particular, and the pubsic, in general, are hereby cautionad mot to deal with the property and any dealings with the
propesty will be subject 1o the charge of the AES BANE LTD Tar @ amaunt mentioned henein bekow tabsal &5 manficned in the said ratce 1opethar with furthar interest at the onfractual rata an

The Barrower’s attentbon is invited to the provisions of sub Section (8] of section 13 of the SARFAES] act, 2002 in respect of time available, io redeem the secured asseis
DESCRIPTION OF THE PROPERTIES

P R K Puram, Securdrabad Telangana SOODET Indiy

2. Mr. Trirresdi Kiril Prahaladray, (Go-Applicand) S50 Shri Manaharbala Trivedi, 26,
Tulzsi Gamdens Mear mdus School, Yarpal Secundrabad frumalagin, Hyderabad
Tedangana S0HI0ET India

Laan Member - LPROGZT04437504

Demand Molice Dale Date &
8. Kame of Borrowers / Guarastors | Co-Borrower JE M At SCHEDULE OF IMMOVABLE PROPERTY Type of
Ho. (mierest + Charges _
Hacovery Possession
1.11. Mrs. Bina Trivedi, W/o Mr. Trivadi Kirit Prahalagray, 26 Tulasi Gardens Mear 20-04-2021 Al that part and parcel Sub Pid Mo, 3601, 3652 363, PRt Moo 36, | 29-12-2021
Incdus Schood, Yarpal Secundrabad irumaiagin, Hydersbed Talangare 500047 inda /R$.37, 47,989,000 | Signesh Park society, Mear Surrise Residency, Opo Vanus Goid
Alzo Al Mrs. Bina Trisedl, Pronetor of M's. Tivedi furto Mabites, 32-67 -8 New Bala|i as on H0-04-2021 Apartment, Opp Oebit Industries, Near Sahian and Marble street, \ad Symhofic

vaidi, Kalawad Foad, Bajkol, standingin name of Mrs. Birna Trivedi, Wo.
M, Trivech Kirkk Pranaladrzy, and Bounded By ; Nord By Sob Flat Mo, 357
(ithers Proparty. Souwsh By - Sub Plot No. 56/ Ohers Froparty, East By
Road, West By: Plot No 31/ Dthers Property

rederred {oin this Motice withaut prior wtten consent of aur Bank
Date : 29-12-2021, Place : Rajkol, Gujaral

Please furthar note that as mentionad in sub-section 13 of Sec. 13 of the aforesaid Agt, you shall not fransfar by way of sale, lease or otherwize any of the assels staied under security

Authorised Officer, Axis Bank Lid.

. Ahmedabad
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